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LEGISLATIVE ASSEMBLY. 
WE, the undersigned, Members of the Select Com-

mittee to whioh the Bill to providefor the· imposi· 
P N I U tion and oollection of 'an 

ap8l'll 01. "'. • d t 1.._ • I excllse u y on mecuaUlCll. 
lighters was referred, have considered the Bill and 
the papers noted in the margin, and have now the 
honour to submit this our Report, with the Bill 
as amended by us annexed thereto. 

ClaU86 2.-We have amended the definition of 
" mechanical lighter " for the purpose of definitely 
excluding such articles as the spark-producing 
toys used by children. We are satisfied that the 
terms of the definition as now amended exolude the 
separate stone and steel employed by aboriginal 
tribes for the purpose of pl'()ducing ignition, and 
exclude also such oontrivanoes as the ropes of 
ooooa-nut or other fibre which when themselves 
ignited are employed in somo parts of India for 
conveying a. means of ignition from one place to 
another or for maintaining a t.emporary souroe of 
ignition. 

ClaUBe 3.-We considered and rejected a pro-
posal that the imposition of the duty on mechani-
cal lighters should be permissive, and should be 
left dependent upon the subsequent issue of a noti-
fication. We think that the duty should date from 
the oommencement of· the Act. and have amended 
the clause aocordingly. W~ are unanimously 
agreed that a duty of one rupee and eight annas 
will be sufficient for the purpose contemplated by 
the Bill. 

ClaU86 4.-We have reduoed the amount whioh 
may be reoovered by way of penalty for an arrear 
of duty. 

BUlLA: 

Tie SOfA JulAj,1934. 

Cla'U.~e 9.--This c.bu:;e IIll'" been albrcd in accord-
ance with the d(l(Jiaioll arrivd at on olautlo 4. 

2. The Bill was pul)lished Ill' folloWR :-

Date. 

Fort St. Oeorge aa,.ette 

Caloutta Gazette 

.• 28Ml April,108'. 

. . Il1th llay. 1934. 

.. SNt May, 1934. 

.• 11th Hay. 193'. 
.. 2l1th M .. y, 1934. 

.• 19tb lIl1.y, 1934. 

.. 11th llay, 1934. 

.. 9th May. 19S4-. 

.. 23rd llay, IOS4. 

.• ht Jlll1C, 193 •• 

.• 15tb June, 1984. 

United Provinoo8 Gav.ettc 

Punjab Governmont Oazottc .. 

Borma Gazette 

Central ProvinOEl8 Gazette 

A.am Gazette 

Bihar and Oriasa Gazette 

Ooorg Distrlot Gazetto 

North·W6IJt Frontier Gazotte 

In t'M V erl~lJOtda1'8. 
Province. Date. 

Madrall 
l.anguage. 

.. Tamil 

Telugu . 
Kanal'Olltl 

Malay.lam 

:: }26th June, H134. 

. . 19th June. 193'. 

.. 26th June, 1934. 

3. We think that the Bill has not boon so altered 
as to ,require re-publioa.tion, a.nd we recommend 
tha.t it be passed as now amended. 

N. N.ASIRCAR 

P. J. GRIGG. 

A. H. GHUZNA VI. 

W AJIHUDDIN. 
A. J. RAISMAN. 

E. STUDD. 

S. GRANTHAM. 
N. N. ANKLESARIA. 

HARBANS SINGH. 
S. R. PANDIT. 
D. K. LAHIRI CHAUDHURY. 
-B. SITARAMARAJU. 

BHAI P ARMANAND. 
SUKHRAJ ROY. 

LALCHAND NAV ALRA!. 

... 



NOTE OF Dl8SENT. 
, 'while J agJ'oo that adequate provisions should 
,be made t.o safeguard the interARts of the match 
industry and prevent loss of duty, 1 am of opinion 
that as there is as yet no established indigenous 
indu8t.ry in the manufacture of mechanical lighters, 
it would be sufficient if this legislation were to be 
permissive. To bring this legislation into immedi-

ate operation, before the industry is able to estab-
lish itself in the country, is I consider premature. 
The duty on imported lighters is sufficient for the 
present to protect the match interests and the 
Govermnent revenue. 

R. SITARAMARA.TIJ. 



1~~ 
[As AMENDED BY TtlE SELECT CO)UIl'M'¥E.J 

r Wo* JlliDted ill U'" lDdica&e the &mendmentll 
J1IIPIted b1 the Committee.] 

A 

BILL 

TO 

PrOf;-iiW fOf' U"" impvli'&lum and coltectio'n of an ~e 
dtity on mecho.n.imllighl.er8. 

WHEREAS it is expedient to impose au excise 
duty 011 mechanical light6l'l:l, to provide for the 
colloction thereof, and to alter the duty of cU8toms 
leviable on mechanical lighters under the Indian 
Tariff Act, 1894 ; It is hereby enacted I1S follows :-VUI of 1814. 

t. (1) This Act may be oalled the Mechanical 
Short title and extent.. Light.ers (Excise Duty) 

Act, 1934. 
(2) It extends to the whole of British India, 

including British Baluchistan and the Sonthal 
Parganas. 

J. In this Act, unless there is anything repug-
Defi.nitiona. nant in the subject or 

context,-
(a) "UlaDufactory" means &uy premises 

wherein mechanical lighters are manu-
factured ; 

(b) "mechanical lighter" means any 
mechanical or chemical oontrivanoe for 
causing ignitioo which is po:table and 
w1aich opsrate8 by producing a spark or 
flame whether by itself or when brought 
into contact with gas, and includes a 
mechanical lighter issued from a rxlall1J-
factory in an inoomplete st&te or req uir-
ing for its completion the addition ofa 
flint; and 

(0) "owner" includes any person expl'e88Jy 
or impliedly authorized by an owner of 
a manufact.ory to be h.is agent in rcepect 
of the manufactory. 

8. A duty of excise at the rate of (Ift£ rupee o.ttd 
. . eight aMUtR pet' . lighter 

ImpOfIition of duty. shall Ixl levied on every 
mechanical li/Zhter manufactured in any manufac-
tory in British India and issued out of Kuch manu-
factory • • after the comme,.u.'e"I(~nl (~l this Arl, and 
shall be paylloble by tho owner of th'l manufactory. 

4. (1) If any duty payable under Bootion :$ is 
.' not paid v.'ithin the t~e 

Reoovery of duty With fixed by rules made in 
penalty. t.hat behalf under ~ 
A(,-t, it shall be deemed to be an Ilrrcar, and tlle 
authority to which such duty is payable may, in 
lieu thereof, reoov6l' any sum not exceflding tkree 
times the amount of duty unpaid whieh such 
authority may in its discretion think it rea8ona.ble 
to require. 

(2) An arrear of duty, or any sum recoverable 
in lieu thereof under this section, shall be recover-
able 68 an arrear of land revenue and shall be 
J'floovel'a.ble in addition to, and not in 8ubAtitution 
for, any other penalty inou,rred under t,hiR ~ct. 

r~1761,AD 

,. 



6. No person shall issuo any moobanical 
lighter out of a manu-

laue from ma.nufactory • factory, except inacoord-
anoe with the provisions of rules DJ.a.dfl in that 
behalf under tlJis Act, or, until such rules are made. 
in accordance with the general or special orders 
of the Local GO,\"flrnment. 

8. The Governor Gcn('xal in Council may. by 
notification in the 

Power of Goremor Gazette of 'India. prcr 
Generr.l in Countlil if> hibit absolut.ely,· or with 
prohibit import. 

s11ch exceptions 88 he 
thinks fit, the bringing of mecha.nical lighters 
into British India from the territory of any specified 
Prince or Chief in India. 

?From such date as may be fixed by the 
Governor General in 

Prohib!ti()n ?f manu- Council. by notification· in 
facture Without hcenoo. th G f I :.:1:- • , . e azette 0 nwa In 
this behalf, no person shall manufacture mechani-
cal lighters in British India except under and in 
accordance with a licence to manufacture issued 
under this Act.' 

8. Whoever contravenes the provisions of 
section I) shall be punish-

PeJUlhy for ~JlBUl' from able with imprisonment 
manufactory III contTa.- h' h . 
vention of lIOOtioll O. w Ie may extend to SIX 

months, or with fine whioh 
may extend to one thousand rupees, or with both. 

9. (1) Whoever, in contravention of any noti-
, fication made under 

Penalty for iDlport in sect' 6' rt' conwa.vention of At,t. lOU, Impo. s, or 
. . . attempts to Import, 
mechanical lighters into British India, shall be 
punishable with inlprisonment which may extend 
to six months, or with fine which rna y extend to 
three times the amount of the duty whioh would be 
payable on the mechanical lighters if they were 
liable to duty in British India or to one thousand 
rupees, whichever is greater, or with both im~ 
priROnment and fine. 

(2) Whoever abets an offence punishable under 
8ub-sectJOD (1) shall, whether such ofJence is or is 
not committed in consequ6Dceof suoh abetment, 
and notwithstanding anything contained. in section 

XLV of 1880.116 of the Indian Penal Code, be punishable with 
the punishment provided for the offence. 

10. Whoever, without. II. licence to manufacture, 
or in cont.ra. venti()nof 

Plmalty lor munular.- tIle terms of Bue}l licence, 
tnre without licenoo. manufactures mechanical 
lightets,snall he punishable with imprisonment 
which may extend to six months, Or with fine 
which may extend to one thoutUtnd rupees, or with 
both. 

11. Whoever evades, or attempts to evade, the 
payment of any duty 

l'enalty .for evasion of payable by him un.der 
dut,y or failure tu supply h' A f: i1s 1 information. t Jsct, or a to 8Upp y 

any inforrru:.tion which he 
is requil'ed und~r this Act or tho rules to supply, 
or knowill.gly supplies false information, shall be 
punishable with imprisonment which may extend 
to six months, or with fine which may extend to 
one thousand rupees, or witbbnth. 
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11. .Any Court trying em offence under this Act 
Power of Courta to may order that any 

order forfeiture. mechanical lighters, 
together with the box68, 

packing or wrappings thereof, in respect of which 
tllll Court is satisfied that an offonco under this 
Atlt has been committed. shall be forfeited to His 
Majesty. 

18. The law for the time being in force relating 
Application of AL-t to Sea Ctl8toms and to 

VIII of 1878 to the ins. goods the importation 
r:rtation 01 meohanioai of which is prohibited 
19htere. by 8eotion 18 of the See. 
Customs Act, 1878, shall apply in respect ofVIn of 1878. 
mechanioal lighters the importation of which is 
prohihited by notification made under section 6 
of this Act, and the offieers of Customs and the 
officers empowered under the Soa Customs Act, 
1878, to perform the dutieR imposed by that Act, VlIJ of 1878. 
on a Customs-Collector and other officers of 
Customs shall have the same powers in respect of 
such meohanicallighte1'8 &S th~ have for the timo 
being in respect of goods the importation of which 
is prohibited by section 18 of the Sea Customs Act, I 'I f 7 
1878 : V I 0 18 8. 

Provided that the penalty for . the offence 
specified in section 167, No.8, of the Sea Customs 
Aet, 1878, shall, where the ofience is committed VIII of I 87t1. 
in relation to mechanica.llightonl the importatiou 
of which is prohibited under sl'l\tion 6 of this Act, 
be a penalty of confiKeation only, and such penalty 
of confiscation shall not be inflicted under section 
167, No.8, of the Sea. Customs Act, 1878, in any VIIl ofl878. 
case where the person concerned in the offence is 
sent for trial under section 9 ()( this Act., 

14. The Governor Genera) in Council may, by 
Application of thc pro. notific~tioll in the -Gazette 

ViB.iODB of Act VIII of of Indm, declare that any 
J 878 to tlwo duty on of the provisions of the 
mechanica.llightera. && Customs Act, 1878, VIII of 1878. 
relating to the levy of and exemption from cus-
tODIS duties, drawback of duty, warehousing, 
offences and penalties, confiscation, a.nd procedure 
relating to offences and appeals shall, with such 
modifications and alteratiOtl8 as he may cONlider 
nec£888ry or d68irable to adapt them to the 
circumstances, be applicsble in regard to like 
matters in respect of the duty imposcd by 
section 3. ' 

15. (1) The Governor General in Council may, 
l'ower of Governor by n()tificat.io~ in the 

General in Council to Gu.ette of IndIa, mak(l 
,mak(' rulea. rules to earry into. effect 
the purposes and objects of t.his Act. 

(2) In particular, and without. prejudioo to the 
generality of the foregoing power, suoh rules 
may-

(a) provide for the asse88Dlent and collection 
of the duty and the authorities by whom 
functions under this Act are to be 
discharged, the iSIIU6 of lloti(:es requiring 
payment, the manner in which the duty 
shall be payable, and the recovery of 
arrears ; 

(b) provide for the distinguishing of 
mechanical lighters which have been 
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manufaotured under lioenoe, or on whioh 
duty haa been paid, or which are exempt 
from duty under this Act; 

(e) regulate the issue of mechanical ligbt.ers 
out of any manufactory; 

(d) impose on the owners of manufactories 
and on pe1'8OnB engaged in the sale of 
mechanical lighters the duty of furnish-
ing information, keeping reoords and 
making returns, and presaribe the nature 
of suc} information and the form of such 
records and returns, the particulars to 
be contained therein, and the manner 
in which they shall be verified ; 

(6) provide for the i88Wng of licences, the 
form and the conditions of lioenc68, and 
the fees to be charged therefor; 

(f) provide for the detention of mechanical 
lighters for the purpose of exacting the 
duty, the oonfiAcation, otherwise than 
under _ion 12, of artioles in respect of 
which breaches of the Act or rules have 
been committed, and the dispoea1 of 
articles 80 detained or confiscated ; 

(g) authorize and regulate the inapection or 
aearoh of any place Qf oonveyance UI8d 
for the manufacture, storage or carriage 
of mechanicallighterB ; &Ild 

(k) authorize and regulate the composition 
of o'ftenoes against, or liabilities incurred 
under, the Act and rules. including 
composite payments in lieu of duty. 

(3) In making 1ny rule under this section the 
Govemor General in Council may provide that a 
breach of the rule shall, where no other peulty is 
provided by this Act, be punishable with imp~n­
ment for any term not exceeding six monthe, or 
with fine not exceeding one thousand rupees, or 
~.th both imprisonmCWt and fine. 

(4) The Govemor General in Council :may 
delegate all or any of his powers under this 
section to a Local GovemmElllt . 

. 18. In Item No. 243 of the Second Schedule 
Amenc:imflnt of the to the Indian Tarift Aot, 

8eooud ScWul.,. Aa' 1894, to the entry in VIII of 1814. 
VIII of 18N. the second oolumn the 
following proviso shall be added, namQly;-

., Provided that mechanicallightera &8 d.fined 
in the Mechanical Lighters (Excise Duty) Act, 
1934, slui.ll be lia~le in addition to a duty equal of IOU 
to the amo.unt of the excise duty impoaed by 
that Act on mechanical ligh~ manufactured in 
British India." 
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Report of the Seleot Committee on the Bill 
to provide for the imposition and collec-
tion of an excise duty on mechanical light-
ers; with the Bill, as amended. 




